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OR D ER 

B. C. Sarma, AM 

This MA has been filed with the prayer for an interi 

order for not to give effect to the order dated 13.10.97, as -set 

out in Annexure/Ml to this application and also for an order to the 

effect that the MA be treated as part and parcel of the original 

application berariing No.945/97. We have heard the submission of the 

- learned counsel of both the parties. The applicantst grievance was 

that no lien was fixed by the authority, although he has been working 

under them since 11991 onwards 

13.10.97 their liien has been fixed under Howrah Division. Mr. 

Bandopadhyay, learned counsel for the applicant prays for liberty 

to accept the lien without any prejudice to the rights and contention 

raised in the original application. Accordingly, we order that this 

MA be treated as part and parcel of the riginal application No. 945/ 
to 

97 and we give liberty to the applcant/accept lien only in Howrah 

Division without any prejudice and rights and contention raised in 

the original application. The prayer for interim order about quashing 

the impugned orderàated 13.10.97 is rejected. 
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2 	 order duly attested by the 

- 	 Court Officer be hàndd over the learned counsel of both e
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